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REPORT 

I. INTRODUCTION 

t, the Chairman of the Committee on Government Assurancel, 
having been authorised by the Committee to present the Report OD. 
their behalf, present this First Report of the Committee. 

2. The Committee was constituted on the 12th May, 1980. 

II. SITTINGS OF THE COMMITTEE 

3. The Committee held four sittings on 27th November, 1980, 2nd 
January, 27th January and 10th April, 1981. Ai their sittings held 
on the 2nd and 27th January, 1981, the Committee considered the 

. following items:-

(i) Review of assurances of Fifth and Sixth Lok Sabha pend-
ing on the dissolution of the Sixth Lok Sabha; and 

(ii) Requests from Government for dropping of two assurances. 

4. At their sitting held on 10th April, 1981, the Committee consi-
dE!!'ed their draft First Report and adopted the same. 

5. The Minutes of the aforesaid sittings of the Committee .Ire 
appended to and fonn part of the Report. 

6. Conclusions/observations of the Committee are eontained !n 
the succeeding chapters and in the Minutes appended to this Report. 

NEW DELHI; 
April 10th, 1981 

Chaitra 20. 1903 (Saka) 
'. 
j'''' 

JAGANNATH MO, 
ch.a!1"JJ'I4fI" 

Committee on Government 
AnurcincU. 



m. REVIEW OF ASSURANCES OF FIFTH AND SIXTH LOK 
SABHA PENDING ON THE DISSOLUTION OF THE SIXTH 

LOK SABHA 

During the Sixth Lok Sabha, 3639 assurances were culled out 
from Debates (Parts I and II) to be implemented by the Govern-
ment. Out of these, 3580 assurances have since been implemented 
leaving a balance of 59 aSsurances to be implemented. These figures 
take into account the latest statements of implemented assurances, 
laid on the Table of Lok Sabba by the Minister of Parliamentary 
Affairs on the 15th December, 1980. During the Fifth Lok Sabha, 
7939 assurances in all were culled out. Out of these, 7936 assurances 
have since been implemented as on the 16th December, 1980 leaving 
a balance of only three pending assurances yet to be implemented. 

2. Aceording to the well-established Parliamentary practice, the 
assurances given by the Ministers on the floor of the House which 
'remain pending implementation by Government do not lapse on the 
dissolution of the House. 

'3. At their sitting held on the 2nd and 27th January, 1981, the 
Committee reviewed 57 pending assurances pertaining to Fifth and 
Sixth Lok Sabha except Eighth Session of Sixth Lok Sabha (details 
given in Annexures to Minutes of the sittings held on the 2nd nnd 
27th January, 1981). 

4. The observations or recommendations of the Committee in res-
pect of each case have been given under the relevant item of the 
Minutes of the sittings held on the 2nd and 27th January, 1981. 
Considering the reuons advanced by the Government, the Committee 
apee to grant extension of time m certain cases upto the period 
mentioned under relevant items in the Minutes. The Committee 
trust that the Ministries/Departments concerned will ensure imple-
mentation of those assurances by the extended dates approved by 
the Committee. 

5. The Committee also hope that the assurances, period of eX-
tension of which sought for, has already expired would be implemen-
ted by the Government expeditiOusly without seeking further ex-
tension ot time. In the case of assunnce at S1. No.9 of Annexure II 
to the Minutes of the sitting held on 27th January, 1981, the Com-
mittee noted. that the last request for an extension of time upto 9th 
December, 1979 was received on 9th September, 1979 through the 

2 
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Department of Parliamentary Affairs. '11le Committee fall to anUr. 
':Stand as to why the extension of time after 9th December, 1.,.8 Us 
not been sought for by the Ministry of Finance. DurinI' the ~une 
·of review of pendinr assurances, the Committee have come acroa 
many cases where extensions of time to implement the auurances 
was sought after the expiry of the previous period. 

6. While reviewing the pending assurances of Third and Sixth 
Sessions of Sixth Lok Sabha, the Committee noted that the assur-
ances at S1. No. 12 of Annexures I and II to the Minutes dated the 
2nd January. 1981 were given as long back as 6th December, 1977 
and 5th December, 1978 on the floor of the House. The Committee 
feel unhappy to note that neither any extension of time has been 
sought for the implementation of those assurances by the Ministry 
of Petroleum, Chemicals and FertilizeT8 nor any reasons for delay 
bad been sent by that Ministry. The Committee faU to understand 
the circumstances which have compelled the Ministry to adopt this 
course in implementing those simple assurances. In this connection, 
the Committee would like to invite the attention of the Ministries! 
Departments to -their earlier recommendations contained in para 43 
of the 11th Report (Fifth Lok Sabha) presented to the House on 
the 22nd April. 1975, para 12 of their 15th Report (Fifth Lok Sabha) 
presented to the House on the 4th February, 1976, para 15 of their 
16th Report (Fifth Lok Sabha) presented to the House on the 19th 
May, 1976 and para 16 of their Fint Report (Sixth Lok Sabha) pre-
"ented tn the House on the 22nd December, 1977. 

7. The Committee, therefore, reiterate that-

(i) due importance and attention should be liven by the 
Ministries to the timely implementation of assurances 

given 011 the floor of the Hou I 

(u.) the Committee should be kept informed of the progress 
made in collecting the information in implement~ the 
assurances and the reasons for delay anticipated before 
the expiry of the prescribed period; and 

(m) extension of time should be sought for from the Com-
mittee, where n~essary, giving detailed reasons, well be-
fore expiry of the due date for implementation. 

The Committee also desire that the .pedal cells in the Ministries 
responsible for attending to the work of implementiac auuran~ 
should keep a careful note of the recommeadatl_/obtervatiolM 
made from time to time by the CommIttee for eOlDpl __ 
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.. In the ease of the assurance at SI. No. Z of Annexure I to the-
Mmutes of the sitting held on the 2nd January, 1981, the Committee 
feel that the information sought in part <a> of the Un starred Ques-
tion No. 3880 answered on the 10th May, 1976 does not relate to the 
IsIU .. which are sub-judice and Information sought for in this part 
of the question should be laid expeditiously in partial fulfilment of 
the usurance. In this cOJlDection, the Committee would like to em-
phasize upon each Ministry /Department that each part of a question 
seeking information about a matter which is sub-judice should be 
examined carefully and information of a factual nature which is not 
likely to prejudice the case pending before the court need not un-
necessarily be withheld on mere technical ground that the matter 
is sub-judice. 

9. In the case oI the assurances at SI. Nos. 4 and 7 of Annexure I 
and U of the Minut" of the sitting held on the 2nd January, 1981, 
the Committee after careful examination of these assurances have 
come to the conclusion that the concerned M!nistries were in posses-
sion of part information but treated these assurances in causal man-
ner and did not care to fulfil the assuraDce pardy. The Committee 
take serious note of this type of attitude on the part of Mini!ltries 
coaceroed. The Committee would like the Department of Parlia-
mentary Mairs to issue instructions to all MinistriesjDepartmeRts 
and urge upon them tIlat wherever part of the information in ful-
filment of an assurance becomes available, that should be laid on the 
Table of the House in partial fulfilment of the assurance without 
delay. 

10. The Committee are constrained to note that ~he assurance 
at SI. No.6 of Annexure II of the Minutes of the sitting held on the 
2nd January, 1981 was given as long back as 12th December, 1978 
and the first extension was sought for after Ii years from the date 
on which assurance was given while the Ministry were required to 
seek extension of time before the expiry of three months from the 
date of giving the assurance. The Committee are further distressed 
to note that no further extension of time has been sought for after 
30th September, 1980· In this connection, the Committee would like 
to draw the attention to their earlier recommendation cODtained in 
para 6 of Seventh Report <Fourth Lok Sabha), presented to the 
ao.e on the 13th Deee_kr, 1_ wherein the Commitiee have laid .owa . period of dane mcmths fo,' ....,lemeDtiDtJ .. auuraDCe. If 
GoVUJmle_, heweY_, ...... w uy geauiae dilieulty in bDpm_t-
., the ............... Cam . IF' IS ahollld .. approaehect before the-
expiry fJ the period of three months for getting extension of time. 
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IV. REQUESTS FROM THE GOVERNMENT FOR DROPPING or 
TWO ASSURANCES 

11. The Committee have considered the requests made bIy the 
Government for dropping of the following 2 assurances:-

(1) Assurance given in reply to UnstalTed Question No. 6563· 
on the 11th April, 1979 regarding suspension of officers in 
the Delhi Development Authority; 

(2) Assurance given in reply to Unstarred Question No. 1631 
on the 25th March, 1980 regarding additional acreage of' 
land under irrigation during 1980. 

The Committee perused the reasons advanced by the Govern-
ment for dropping of the assurance mentioned at (1) above. The 
Ministry of Works and Housing had approached the Lok Sabha 
Secretariat intimating that the news-item on which the question was 
based was not traceable and the Member might be requested to send 
a clipping from the, newspaper in which the news had appeared. 
In tum, the Member was asked by the Lok Sabha Secretariat to 
furnish the necessary information. In spite of repeated reminders, 
the Member failed to furnish the required information. 

12. COnsidering the reasons advanced by Government, the Com-
mittee agree to drop the assurance. 

13. The Committee have considered the reasons advanced by the 
Government for dropping of the assurance mentioned at (2) above. 
The Ministry of Energy had represented through the Department of 
Parliamentary Affairs that the Ministry of Rural Reconstruction who 
were concerned with the drought prone area programme scheme 
were addressed to let them have the desired information for fulfil-
ment of the assurance. The Ministry of Rural Reconstruction had 
intimated them that in the Vf!ry nature of things it was difficult 
to furnish the required information since hundreds of such works 
were taken up. The Government of India did not approve any 
particular work. The annual programmes of the project districtlt 
covered by the Drought Prone Area Programme were only approved 
and those related to dift'erent sectors like agriculture, animal hus-
bandry, irrigation, etc. As far as the calendar year of 1980 was 
concerned, the larger part of it would relate to the annual pr0-
gramme for 1~81 and that programme had not been submitted 
by the State Govemment. 

After eonsideriq the re&IODS advaDeed by the Gov8l'Dl1lent, the· 
Committee qree to drop the -..uraace. 
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V. POSITION OF PENDING ASSURANCES PERTAINING TO 
FOURTH, FIFTH." SIXTH AND SEVENTH LOK SABHA 

14. Subsequent to the reviewing of the pending assurances by 
-the Committee, assurances at S1. Nos. 1" 2, '3, 4, 5, 6, 7, 8. and 11 of 
Annexure-II to Minutes dated 2-1-1981 and Sl. Nos. 5, 8, 11, 
17, 19, 21, 23, 25, 26, and 28 of Annexure-II of Minutes dated 27-1-81 
have been implemented as the Minister of Parliamentary Affairs 
laid statements in Lok Sabha on 23-2-81 and 30-3-81 fulfillling these 
-assurances in full. 

15. A statement showing the position of assurances pertaining 
to Fourth, Fifth, Sixth and Seventh Lok Sabha pending implemen-
tation by the Government as on the 30th March, 1981 is given at 
Appendix. The Committee would like the MiniStrieslDepartments 
coneerned to make eamest efforts to implement expeditiously all 
the assurances of Fifth and Sixth Lok Sabha which have been 
pending for a eonsiderable period of time. The Conunittee WO\lld 
also like to urge upon the MinistriesfDepartments concerned to 
make every endeavour to il11jplement the pending assurances of 
Fint to Fourth Sessions of Seventh Lok Sabha as early as possi-
ble. "',t : 

NEW DELHI; 
April ]0, 1981. 
,Chaitra-iO-;-1903 (Sa-kCi.5~-

JAGANNATH RAO, 
Chairman, 

Committee on Government Assurances. 



FIRST Sl'ITING 

(1980-81) 

The Committee sat .on Thursday the 27th November, 1980 from. 
15.30 hours to 16.10 hours. 

PRESENT 

Shri J agannath Rao-ChaiTman 

MEMBERS 

2. Shri Digvijay Sinh 

3. Shri Niren Ghosh 

4. Shri Lakshman Mallick 

5. Shri Somjibhai Damor 

6. Shrimati B. Radhabai Ananda Rao 

7. Shri Sunder Singh 

SECRETARIAT 

Shri N. N. Mehra-Chief Exami.ner of Questions. 

Shri H. L. Malhotra-Senior Examiner of Question.!. 

2. At the outset, the Chairman welcomed the Member. and In 
his Inaugural Address gave a brief account of the origin, functions 
and working of the Committee on Government Assurances (An-
nexure). 

3. The Committee then considered their future programme of 
'Work and decided to meet on Monday, the 2nd January, 1981 at 
11.00 hours to review the assurances pending on the dissolution of 
Sixth Lok Sabha 

The Committee then adjourned. 

7 
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ANNEXURE 

(Vide para 2 of Minutes, dated the 27th November, 1980) 

Inaugural Add1'ess by the Ch~rman (Shri Jagannath Rao) , Com-
mittee on Government Assurances, Seventh Lok Sabha (1980-
81) at the sitting of the Committee on November 27, 1980. 

Friends, 

I am very happy to welcome you to this First sitting of llbe 
newly constituted Committee on Government Assurances. 

2. As all of us are new to the Commi·ttee, I would !!ike to give at 
the out.\;et a brief background of the scope and functions 
of the Committee on Government Assurances. 

3. As you are aware, while replying to the questions or supple-
mentaries thereon or during discussions on bills, resolutions, 
motions etc. Ministers at times give assurances or make promises 
to furnish relevant information to the House la'ter on. In order to 
watch the implementation of such assurances on behalf of Lok 
Sabha, the Committee on Government Assurances wag first consti-
tuted by the speaker on the 1st December, 1953. 

4. Prior to the constitution of this Committee, it was left to an 
individual Member to keep a watch whether assurances or pro-
mises given by the Ministers on the floor of the House had been 
implemented. 

5. The appointrnenJt of such a Committee has helped to keep a 
vigil in the matter. 

6. The main functions of this Committee, as outlined in Rule 323 
of the Rules of Procedure and Conduct of Business in Lok Sabba. 
are to scrutinise the assurances, promises, unde!'takings, etc., given 
by Ministers from time to time on the floor of the House and to 
report on:-

(a) the extent ·to which such assurances, promises, under-
takings. etc., have been implemented; and 

(b) where implemented, whether such implementation has . 
taken place within the minimum time necessary for the 
purpose. 

7. The Committee of the First Lolt Sabha leid down in May, 1954· 
8 Standard List of expressions or forma of statements which should 
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'be treated as constituting assurances, undertakings, etc. given by 
Ministers on the floor of the House. These are appended. to the 
Brochure entitled "An Introductory Guide", a copy of which has 
already peen circuJ,ated to all Members of the Committee. Besides 
laying dOWn. the stal)dar~ forms, the Committee bas also framed 
detailed Rules of Procedure fo.r their internal wor~. Theee m-
teJ:nal ~~ were adopted. by :the Committee at their siutD,g b.e:l.d OIL 
th~ 16th Ua.rcb., 1960 and approved by the Speaker. A CQpY of 
t;hese nUes has also been circullated. to all Mem.befs of ~he Com-
mittee for their guidance. 

8. The Committee has laid down the time-limit of three months 
for the implementation of assurances. If Government foresee any 
dificul!ties in implementing any assurance within the stipulated 
period of tJnree month$, they have ito approach the Commi~ tor 
<extension of the time-limit and in this context place for considera-
iion of 'the Committee details of grounds on which extension is 
'SOught. 

9. I would now expladn in brief the role of Department of Par-
liamentary Affairs whicA acts as a coordinating agency between the 
Mtnistries!DeP8l"tments of the Government of India and the Com-
mit1lee to ensure prompt implementation of assurances. 

10. The Department of Pa.rliAmel1taz:y AffaiQl examines, Debaw 
(P~rU! I & II) al)d culls out a,sS,urances, given by Ministers in the 

House. The statements of assurances culled out by: them are sent 
to Lok Sabha Secretariat within a week of the dates to which they 
re.la~. The. ~k Sabha, ~riat aliso exsp:!iDJl3 Debates in order 
to mark independently ,~ replies or the. statementa of Ministea 
which constitute assurances. The statements of assurances received 
~ the Ii>~t of. Parliamentary Aftailll are checked with. 
the. assurlm~ marked in the Lok Sabha Secretariat and thoee 
assurances which are of substantial! character but have not been 
Clllled out by the Dapartrnent of Parliameatary Affairs in iii .. 
statemen:bI, ate referred to the:Jn for bejng treated: as assuraa.cea. 

11,. On behalf of the, various MmiBtrles or Depatttnents of the 
GQv.e~t ot India, the MWster of Par~ A1fAh» lay. 
o~.the Taqle ot Lok ~bha from tinle to time -.atementa sbowiDg 
action taken by the Government in. implementa.tijX1 of 1l!IIUl'8Jlce8, 
promises and undertakings given by the Ministers. These state-
ments are examined, by the Lok Sabha Secretariat in tenns of 
~e 323 of the Rul88 of l?rocedul"e. Each of the UlUrances as do 
IJOt 8ppe4lr to have been implemented satisfactorily are plaoed be-
fore the CQlJll)li~ for further directions. ease. where Govem-
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ment take unreasonably long time in implementation of the assur--
ances are also placed before the Committee. 

12. During the Fifth Lok Sabha, as a result of review of pending 
assurances from time to time, the Committee came to the conclu-
sion that it was necessary to take evidence of the representatives of 
various MinistrieslDepartm.ents where necessary, to enable the 
Committee to go deep into the reasons resuJting in delay in im-
plementation of assurances in specific cases. Accordingly, the 
Committee has been hearing the representatives of different Min-
istries/Departments from time to tim, in connection with selected 
cases of delays in impl'ementation of assurances and thereafter-
make suitable recommendationslobscrvations with regard to these 
matters in its Reports which are presented to the House. 'l11is 
procedure of examining witnesses of Ministries, etc. has had a 
salutary effect in speeding up implementation of the assurances' 
and thus reducing the number of pending assurances. 

13. The C'ornmittee (1978-79) whose term expired in May, 1979 
went a step forward and with the permission of the Hon'ble 
Speaker, it undertook an on-the--spot study tour to find out the-
position re'garding implementation of certain assurances. The in-
fonnation gathered during the study tour will come up before 
this Committee and we shall be able to judge whether the study 
tours can be useful in ensuring quick and adequate implementation 
of the assurances. 

14. Here are some figures, which would give an indication of the· 
work han~ by the previous Committees: 

(i) Out of a total of 573 pending assurances pertaining tD the 
Fourth Lok Sabha which were selected by the First Committee 
(1971-72) of the Fifth Lok Sabha for being pul'Sl.led further, 572 
assurances have since been implemented as on 7th August, 1980 
leaving a balance of only one assurance still to be implemented. 

(ii) During the Fifth Lok Slabha (March, 1971 to November, 
1976) 7939 assurances in all were culJ~ out. Out of these, 7935-
assurances have since been implemented as on 7th August, 1980, 
leaving a baJBnce of 4 pending assurances. 

(iii) During the First to Eighth Sessions of the Sixth Lok Sabha· 
(March. 1977 to July, 1979), 3639 assurances were culled out. Out 
of :these, 3546 assurances have been implemented upto the 1Ut 
Session leaving a balance of 93 pending assu.ra.nces to be imple-
mented. 
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(iv) During the First to Third Sessions of Seventh Lok Sabha 
(January to August, 1980), 768 assurances were culJed. out. Out 
of these 148 assurances have been implemented upto the last Session 
leaving a balance of 620 pending assurances to be impl!emented. 

15. I may further add here that about 300 more assurances per-
taining to various Sessions of Fourth, Fifth, Sixth and Seventh Lok 
Sabha have also been implemented on the 24th November, 1980. 

16. According to the past practice, all the pending assurances of 
Fourth, Fifth and Sixth Lok Sabha will have to be reviewed by the 
Committee and only those assurances which are of substantial char-
acter and of considerable importance will be selected for being pur-
sued further and. the rest will be dropped. having lost their puhllic 
importance and utility due to efflux: of time. 

17. Before I conclUde, I would urge upon and request you all flo· 
take an active interest in the working of this Committee. We shall 
continUe to maintain the happy and well established tradition of 
working in a spirit of mutuaJI cooperation and rising above ~ 
affiliations in the Committee with a view to arrive at unanimous 
decisions, as far as possible, on issues coming up before ;the Com--
mittee. 



MINUTES 

SECOND SI'ITING 

(1980-81) 

The Committee sat on Friday, the 2nd January, 1981 from 11.00 
.'hours to 12.45 hours. 

PusEN'l' 
Shri Jagannath Rao-ChaiTlnan 

M1:MBERs 

2. Shri Kamaluddin Ahmed 
3. Shri Niren Ghosh 
4. Shri Lakshman Mallick 
5. Slui Somjiblaai I>amor 
6. Shrimati B. Radhabai Ananda Rao 
7. Shri Sundar Singh 
8. Shri Kirshan Datt Sultanpuri 
9. Shri L. S. Tur 

10. Shri Chhangur Ram 
11. Shri Ram Swarup Ram 

SECRETARIAT 

Shri N. N. Mehra-Chief E.ra.m.iner of QuestiOns. 

Shri H. L. Malhotra-Senior E.ra.mi.ner of Question. 

Review of BSsurances perta.ining to Si:cteenth Session of Fifth LoJc 
Sab1l4, Second and Third Session of Si.-rth Lok Sabha pending 
on the dis3lOlwtion of Sirth Lok Sabha. 

MEMORANDUM NO. I 

2. The Committee took up for consideration Memorandum No. 1 
-(item Nos. 1 to 12) for the purpose of reviewing the aSStll'ances per-
1ainlng to the Sixteenth Session of Fifth Lot Sabha, Second and 
"Third Sessions of Sixth Lok Sabha (details given in Annexure-I). 
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3. The obaervatioDllrecommendations made by the Committee 
,eri&tim on pend:ll1g assurances (S1. Nos. 1 to 12 of Annexure-I) are 
&I UD:dV:-

St. No. I-The Committee noted that the assurance hall been 
Par1'.4r imp1ement8d vide statements laid in Lok Sabha on 12-8-1976, 
2-11-1976 and 17-5-1979 respectively. In the last request seekiDa 
extension of time up~ 31-12-1910, the Miniltry of Rural Beoonstruc--
tion had stated that the requisite information had not been rectiy· 
ed in respect of four out of forty-five diJtricts of Madhya Pradeab 
aIk\ in respect of OrillSa and both the State Governments were being 
reminded regularly. The Committee failed to understand as to 
why these State Governments were not furnishing the information 
aaked for in the question and the assurance had not been f\llly im-
plemented within a period of more than 3 yean thereby defeatina 
the very purpoee of aaking the question. The Committee dll1tefl 
that the assurance should be implemented without further lou of 
time and implementation report should be laid during first week 
of the next Session. 

Sl. No.2-The Committee were informed that acoording to in-
formation received from the Ministry of Commerce the case wu 
sub-judice and fulfilment of the assurance was likely to take time 
and, therefore, extension of time had been sought upto 25-4-1981.. 
The Committee noted that part <a) of the question related to ex-
penditure incurred, on the Enquiry Committee on working of Bharat 
Sewak Samai und this infonnation could not be sub-j:u4ice and it 
could be laid on the Table in implementation of the assurance. The 
Committee desired that this information called for in part <a) of 
USQ. No. 3680 dated 1()..:7-1976 might be laid on the Table in the first 
week of the next Session. As regards information sought in part 
(b), the Commtttee agreed to grant extension upto 26-4.1881, as re-

quested by the Ministry. 

sr. No.3-The Committee noted that while giving assurance on 
26-4-1976 during discussion on Demands for Grants of Ministry of 
Petroleum. th~ then Minis~ of Petroleum inter-alia stated ''I 
would, therefore, beg of you to give 118 a little more time when J 
could come with a full 8enae of responsibility and put before the 
HOUle the vieWI of the Government on the Report that bas been 
submitted by Mr. Justice Takru". Since 31-7-1"'6, theMiDJItry of 
Petroleum, Chemicals and Fertilizers had been seeking extensiona 
on the ground that the matter was under their consideration and 
the Government would take some more time to finalbe their views 
on the findinp of the ~tne Inquiry CommlJalon. 'n1e Committee 
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felt distressed to find that the assurance could not be implemented 
even after a lapse of more than four years and desired that the 
Ministry might be asked through the Department of ParUamentary 
Mairs to furnish a fuller note giving reasons for not implementing 
the assurance. The Committee further desired that the Govern-
ment should implement the assurance by 31-3-1981 at the latest. 

Sl. No.4-The Committee noted that the Ministry of Rural Re-
construction while seeking extension of time upto 31-12-1980 had 
ltated that the desired information from a number of States hatt 
not been received and it was not, therefOTe, possible to liquidate 
the assurance. The Committee examined the matter at some 
length and felt that information received in respect of part (a) of 
USQ. No. 5576 dated 1-8-1977 viz. total expenditure incUlTed on the 
community development and rural reconstruction programmes upto 
1976-77 could be laid on the Table by the first week of the next 
Session. The Committee further desired that immediate steps 
should be taken to implement the assurance in respect of part (c) 
of the question. 

SZ. No. 5-The Committee noted that the assurance was given as 
long back as 22-6-1977. The Government hael sought extensions 
mainly on two grounds; first the Government had constituted a 
Workin~ Group to go into the matter regarding grant of autonomy 
to A.I.RlDoordarshan and secondly, the Government would need 
&ome more time for finalisation of their views in the matter. The 
Committee desired that the assuranCe should be implementeel by 
31-1.J1981 and an implementation statement in fulfUment thereof 
laid On the Table during the first week of the next Session. 

Sf. Nos. 6 and 7-The Committee felt that since all the necessary 
data to fulftl the assurance was available with the Government. it 
should not have taken such a long time to compile the information. 
The Committee desired that the assurance should be f'llfUlecl bv 
~t-1-1981 and the implementation statement laid on the Table by 
the ftrst week of the next Session. 

St. Nos. 8 to ll-After goin~ through all aspects of these four 
pending assurances, the Committee were of the view that since the 
Marutt Limited (Acquisition and Transfer of Undertakinl!l!l) Bill had 
already been passed, no useful purpose would be served tn puTsUine: 
these assurances. The Committee, therefore. decided to drop an 
these assurances. 

Sf. No. 12-The Committee noted that the assurance was mven 
as long back: as 6-t2-19'1'1. The Committee expressed a sense of 
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indignation to note that in spite of the views expressed by the Com-
mittee at their sitting held on 13-8-1979 having been brought to the 
notice of the Government, neither any extension had been sought 
for by the Ministry for implementation of the asauranc:e nor any 
reasons for clelay in implementing the assurance had been sent by 
the Ministry. The Committee, therefore, desired that the matter 
might be taken UQ with the Ministry concerned through the Depart. 
ment of Parliamentary Affairs to asoertain as to why the request 
for extension of time for the implementation of assurance was not 
sought for. The Committee further desired that the assurance 
should be implemented without any further delay. 

Review of assurances pertaining to Fourth to SiJ%h Sessions of 
Sixth Lok Sabha pending <m the dissoLution of Sixth Lok Sabha. 

MEMORANDUM No. 2 

4. The Committee then proceeded to consider Memorandum No.2 
(SI. Nos. 1 to 16) for the purpose of reviewing assurances per-
taining to the Fourth to Sixth Sessions of Sixth Lok Sabha (details 
given in Annexure IT). -5. The observations or recommendations made by the Committee 
seriatim on Sl. Nos. 1 to 16 of pending assurances are as under:-

S1. No. I-The Committee noted that the assurance was given 
as long back as 15-3-1978 and it was to be fulfilled within 3 months 
from the date it was promised. The Committee further notect that 
the assurance had neither been implemented nor any progress in-
timated so far to the Committee. The Committee took a serious 
view of this lapse on the part of the Ministry and wanted to have, 
through the Department of Parliamentary Affairs, a detailed note 
stating the reasons for not seeking any extension of time and also 
for not implementing the assurance within the prestTibed period of 
three months. 

S1. NO.2-The Committee noted that an extension of time up to 
81-12-1980 had been sought by the Ministry on the grounds that 
"A final view on the surpluses earned by C.P.C.llD.P.L. on account 
of distribution of canaliaed bulk drugs has been taken, but it would 
take some more time to fulfll the assurance." The Committee also 
noted that extensions in the past bad been sought on the simn.r 
IfOUnds. The CommJttee felt that the Government had taken A 
very long time in implementing the 8IIU1"8DCe and tlesired that im-
plementation report in respect of this assurance should be laid by 
the first week of next sealon. 
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S1.. No.3-The Committee noted that the assurance had been 
partly implemented vide statements laid in Lok Sabha on 1-3-1979 
and 7-8-1980 respectively. The Ministry of Law, Justice and Com-
pany Mairs had sought for an extension of time upto ~2-1981 for 
the implementation of the remaining portion of the assurance. The 
Committee agreed to grant extension ann desired that the assurance 
should be implemented withip this period i.e. by 28-2-1981. 

Sl. Nos. 4, & 5-The Committee noted that the Govemment had 
uked for a extension of time upto 31-12-1980 for the i~tatlon 
of these two assurances on the ground "A final view on the surplus 
earned by C.P.C./I.D.P.L. on account of distribution of canalised 
bulk drugs has been taken but it wouin take some more time to 
fulfil the assurance." The Committee were unhappy to note that 
the period of extension of time was already over ~ut the assurances 
had not been fulfilled as yet. The Committee desired that these 
assurances should be fulfilled immediately and an implementation 
report laid on the Table by the first week of the next sessicn. 

Sl. No.6-The Committee noted that the assurance was given on 
12-12-1978 and the first extension was sought on 19-7-1980 and second 
on 18-9-1980. The Committee were unhawy to note that the first 
extension was sought after 1~ years from the date on which as-
surance was given while the Ministry was required to seek an ex-
tension of time before the expiry of 3 months from the date of giv-
ing assurance. The Committee were further distressed to know that 
no extension of time had been sought for after 30-9-1980. The Com-
mittee desired that the assurance shouIn be implemented immediate-
ly and implementation report thereof should be laid in Lok Sabha 
within n week of commencement of the next session. 

SZ. No.7-The Committee noted that the Government had 
sought an extension of time upto 31-12-1980 on the ground 
that the l'f'quisite informRtion had not been received from 
most of the North Eastern States. The Committee felt that the 
information in respect of States from whom the information hart 
already heen received could have been laid in partial fulfilment of 
the assurance. The Committee desired that the assurance should 
be partlv implemented on commencement of the next session aDd 
vlt(Orous efforts made to liquidate the rest of the ass~rance at the 
earliest. 

91. No.8-The Committee noted that the Government han re-
Cluested for extp.n~;on of tim!'> t1.,to ~1-12-1980 f",l' imt:lleme"tation of 
the assurance which was already over. The Committee hoped that 
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dorts would be made to liquidate the assurance by the first week 
of the next session. 

81. No.9-The Committee noted that an extension of time upto 
31-1-1981 had been sought for the implementation of the assurance 
on the grounds that the information was under scrutiny of the 
Central Board of Direct Taxes. The Committee hoped that scrutiny 
would be completed within the extension sought for i.e. by 31-1-1981 . 
and implementation report laid by the first week of the next session. 

Sl. No. 100The Committee noted that an extension of time upto 
31-1-1981 had been sought for the liquidation of the assurance. The 
Committee were at loss to understand the reasons for taking such 
a long time in implementing the assurance, especially when the 
States were not involved in the matter. The Committee desiretl 
that the assurance should be itn;llemented within the periodl for 
which extension had been requested i.e. by 31-1-1981. 

Sf. No. ll-The Committee noted that the assurance was given 
as long back as 7-12-1978. The Committee hoped that the assurance 
would be implemented by the first week of next session. - St. No. 12-The Committee noted that the assurance was given 
as long back as >12-19"18. The Committee further noted that the 
assurance had neither been implemented nor any extension of time 
requested by the Government. The Committee regretted that no 
intimation with regard to the action taken so far to implement the 
assurance had been communicated to them nor re880118 for delay 
intimated. The Committee deprecated the attitw\e of the Mlnlst:r7 
with regard to this assurance and desired that a detailed note gIv-
ing the reasol18 for delay and for not seeking the extension of time 
shotilit, be furnished to them through the Department of Parlia-
mentary Affairs and the assurance implemented without further de-
la, 

St. No. 13-An extension of time upto 31-12-1980 had been IOUgbt 
for the implementation of the usurance on the grOUlld "A final view 
on the surpluses earned by C.P.C./I.D.P.L. on account of distribu-
tion of canaHIed bulk drup has been taken, but it would take more 
time to fu1ftl the aaaurance." The Committee noted that IDOIt of 
the exteDdons hacl been sought on the similar ground8 which 18ft 
the impression that the procell of Implementation of the 8IIU1'aDCe 
was vtfry slow. The Committee desired that the assurance 
8bould be implemeDted by 31-1-1981 and a statement imp1ementlnl 
the usurance should be laid by the ftrst week of the DBt le.doD. 
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81. No. 14-The Committee noted that the assurance had been 
partly implemented vide statement laid in Lok Sabha on 2-2-1980. 
An extension of time upto 31-3-1981 had been sought for liquic\ating 
the assurance completely. The Committee hoped that the assurance 
would be implemented within the extended period i.e. by 31-3-1981. 

Sl. No. 15-The Committee noted that an extension of time upto 
31-12-1980 for the i~lementation of the asSUrance had been sought 
for on the ground that the requisite information was still being 
processed ann finalised. The Committee noted that the extension 
period was already over but the assurance had not been implement-
ed so far. The Committee hoped that the assurance would be 
liquidated without delay and implementation report laid by the first 
week of the next session. 

S1. No. IS-The Committee noted that an extension of time upto 
31-3-1981 had been sought for fulfl.lling the assurance. The Com-
mittee hoped that the Government would be in a position to liqui-
date the assurance within the erlenden period i.e. by 31-3-1981. 

6. The Committee then decided to hold their next sitting during 
the last week of January, 1981. 

The Committee then adjourned. 
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(b) if 80, detaiIa or dt:mIDd ad IUIIIJIy ~ iaaDtbwiIe; ror the imporbDt diltrUiutioD pobab 
ba~. 

(b) The requjlite 1Df'000000doa i. The laformatbl _ due to be. beius c:oUected aDd will be laid within three moatba of laid 011 the Table of the the reply. No. n:quat for Houle. cm:a.1on of tilqe baa beco 
reeci-ml fl'ODl DPA. 

<al what arc dctaib or bulk drup canaliled during (b) &; (e) IDlormation to the Last request reoeiftd fl'ODl lut three ~ars; year-wile; CldeDt poIIiblc will be Deptt. or Parliamentary 

(b) detslb of quaDtity it: c.u. prb. iDdIpaouI prOduI:tIcm. ~ce, IUded a31t Importa aDd CPCfID ... prbfor cac:b of the ltans durtDtJ t.t 6ft yean. J'flIIIWIIci aDd 
(c) tho dFect 01 price of fCll'lDUlatJoDl due to C1PCI IDPL IIIDIDc price. raw maIIrIal caItI u weU u prke of fonin .... lttho __ bulk drvi hid Lean imported by actual UIfft. 
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·011 3-11~ 

(Mi1A11r7 "SIfIHitI- T,.....,,) 
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IIIIII'e atrid raJ. for tra& aal dmiDt licaaI; ..s 

(c) If'to. tho dItaDI daInal. 
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• it~~from State . or Bihar... Uaioa· 1'tm .. 

AdUuilbIllou of Ddbl:r. 
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the Houle wb!II it II recehed. 

Partly· 1ancDted...tate-malt.:i:f OIl the Table on 
1I-.30. IMt l'eqllCllt re-
ceiftd from Deptt. of Par-
liammDry AfFairS 0Il'9-'1-8o 
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MINUTES 
THIRD SITTING 

(1980-81) 

The Committee sat on Tuesday, the 27th January, -1981 from 
15.00 hours to 16.15 hours. 

PRIm:NT 
Shri J agannath Rao-Chai1'm4n 

MI:MBERs 

2. Shrimatt Uaha Prakash Choudhari 
3. Shri Kamaluddin Ahmed 
4. Shri Digvijay Sinh 
5. Shri Niren Ghosh 
6. Shri Lakshman Mallick 
7. Shri Somjibhai Damor 
8. Shrimati B. Radhabai Ananda Rao 
9. Shri Sunder Singh 

10. Shri Krishan Datt Sultanpuri 
11. Shri Tapeshwar Singh 
12. Shri L. S. Tur 
13. Shri Ram Swarup Ram 

Sli:cJa:TAJlIAT 

Shri N. N. Mehra-Chief Exa.minrr4 oj., Que~. 
Shri H. L. Malhotra-Senior EX(1miner of QuestiOna. 

2. The Committee took up for consideration Memoranda Nos. 3, 
4& 5. Observations/recommendations of the Committee on theIe 
memoranda are as uilder:-

.Requeat from Gowmmen.t for dropping of an CllBUNftCe ~tm ift' 
reply to USQ. No. 6563 on the 11th April. 1979 re: ~ of 
oJJicer. in Delhi Development Autho1i6sf • .. "". " 

MEMORANDUM NO.8 
3. The Committee took Upl for CODIidlntloa MemorIDdum No. a. 

'l'bt Committee DOted tIat t:lae IIiniItIy of WarIq' "ouIIItI,... 
35 



quested the Lok Sabha Secretariat on the 8th January, 1980 to obtalD 
the following clarification from Shri Daya Ram Shakya, M.P.:-

"The news item on which the question is based has not so far 
been located. In the absence of this, it has not been pos-
sible for this MiniStry to fulfil the assurance. In the 
circumstances, it is requested that either the assurance be 
dropped or an extension Of time by three months from 
11-1-80 may be granted to enable this Ministry to ful1U 
the assurance." 

4. Shri Daya Ram Shakya, M. P . W'88 requested on the 6th 
February, 1980 followed by reminders to send to the Lok. Sabha 
Secretariat a copy of the clipping from the newspaper or to mtimate 
the name of the newlp8per and the date, page and column thereof 
in which the news item had appeared to enable the Government to 
implement the asaurance. No reply from Shri Daya Ram Shakya, 
M.P. was !'eceived in this regard. 

5. The Committee also noted the pOSition explained by the 
KiniItry of Works &: Housing in the implementation statement laid 
in Lok Sabha on 27-3-1980 (Annexure 1) . 

.A3 the elucidation required for the implementation of the assu-
rance had not been received from the Member concerned, the Com-
mittee decided that the assurance m question might be dropped. 

Request frOm Government for dropping of an assurance given in 
reply to USQ No. 1631 on the 25th MQIT'ch, 1980 re: bringing aMi
fionGZ acreage of land under irrigation during 1980. 

MEMORANDUM NO. 4 

6. The Committee took up for consideration Memorandum No.4-
The Ministry Of Energy and Irrigation and Coal had requested 
through the Department of Parliamentary Mairs for the deletion of 
the above assurance on the ground that the Ministry of Rural Re-
construction who were concerned with the drought prone area pro-
gramme scheme were addressed to let them have the desired in-
formation for ful1ll.ment of the assurance. The Ministry of Rural 
Reconstruction had intimated them that in the very nature of things 
it was d11Bcu1t to furnish the required information since hundrede 
of such works were taken up. The Central Government did not 
approVe any particular work. The annual programmes Of the pr0-
ject districts covered by the Drought Prone Area Prolf811UD.e were 
only approved and those related to c:Ufterent sectors lib agriculture, 
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animal husbandry, irrigation~ etc. As far as the calendar year of 198O't 
was concerned, the larger part of it would relate to the annual pro-
gramme for 1980-81 and that programme had not been submitted by 
the State Government. 

After considering the reasons advanced by the Government, the 
Committee agreed that the assurance in question might be dropped. 

Reviewing of pending Cl88Ur~es pertaining to Seventh Session of 
Si3:th Lok Sabha 

MEMORANDUM 5 
7. The Committee then proceeded to consider Memorandum No.5 

(item Nos. 1 to 29) for the purpose of reviewing assurances pertajn-
ing to the Seventh Session of Sixth Lok Sabha (details given in' 
Annexure U). 

The observations/recommendations made by the Committee-
.eriutim on the 29 pending assurances are as under:-

sz. No.1: The Committee noted that the extension of time upto 
7th February, 1981 had been sought by the Ministry of Communica-
tions for the fulfilment of the usurance on the ground that for pr0.-
cessing the information it would take more time. The Committee 
agreed to grant the extension for the period requested by the MlniS-
try. The Committee hoped that the Ministry would be able to fulfU 
the assurance by the 7th February, 1981. 

S1. No.2: The Committee noted that an extension Of time upto 
21st December, 1980 had been sought by the Ministry to tul1U the 
assurance on the ground, ''The Report submitted by the Marathe 
Committee regarding import of Synthetic Fibres and Yarns, etc. is 
still under consideration and some of its recommendations have yet 
to be taken to the Cabinet for decision in the matter. As such, it has 
Dot been poasible for the Ministry to ful1U the assurance within the 
stipulated time i.e. 21-9-1980." The Committee further noted that the 
period Of extension asked for by the Ministry had already expired 
and no further extension had been sought so far. The Committee 
desired that the Department of Parliamentary Mairs might be 
requested to intimate the latest position with regard to the imple-
mentation ot tlUs assurance. 

S1. No.3: The Committee noted that an extension of time upto 
28-12-80 for implementation of the assurance had been sought on the 
ground, "The Report submitted by the Committee of Secretaries 
under the Chairmanship of Dr. S. S. Karathe, Secretary, Depart-
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ment of Industrial Development regarding import policy etc. of 
Synthetic Fibre/yams is still under consideration and some of ,its 
recommendations have yet to be 1aken to the Cabinet." The Com-
mittee further noted that the assurance was given as long back as 
~3-1979. The Committee felt that the Ministry had taken rather a 
long time for implementation of the assurance and also had not 
cared to seek extension of time after "28-12-1980. The Committee 
desired that the Department of Parliamentary Affairs might be 
asked to intimate the latest position with regard to the implemen-
tation of this assuraoce. 

Sl. No.4: The Committee noted. an extension of time upto 
18-1-81 for the implementation Of the assurance had been sought by 
the Ministry on the ground, ''The Report submitted by the Com-
mittee of Secretaries regarding import pollcy etc. for Synthetic 
Fibres/yarns has been cons1dered and its recommendations are 
shortly being taken to the Authorities lor decision in the matter. As 
such, it will not be possible to fulfil the assurance within the extended 
period i.e. upto 18-10-80." As tlie period for which further extension 
had been sought by the Ministry of Commerce had already lapsed, 
the Committee desired. to hatre the latest position regarding the fUl-
filment of the assunnce. 

SZ. No.5: The Committee noted that the assurance had been 
partly implemented vide statements laid in Lok Sabha on 2-2-1980, 
12-6-1980 and 15-12-1980 respectively. The Ministry of EdUcation 
and Culture had sought the extension of tlme upto 30-9-80 for liquidat-
ing the assurance completely. The Committee noted that no further 
extension of time had been sought for by the Ministry. The Com-
mittee hoped that the Ministry would exped'te to lay the remaining 
information on the Table Of the House during the ensuing Budget 
Session. 

ST.. No.6: The Committee noted that an extension of time upto 
31-12-1980 to implement the assurance had been sought by. the 
Ministry of Energy on the ground that "the relevant ftle had tid be 
shown for action to many officials concerned outside Delhi involving 
a lot of delay." The Committee felt that the Ministry had taken 
unduly long time in implementing the assurance thereby defeating 
the very purpose of asking the question. The Committee desired to 
have latest position with rQgard to the implementatIon of the assu-
rance and wantec:l that the same should be liquidated by the next 
8f!IIion. . ~ 
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Sl. No.7: The Committee noted that an extension of time upto 
31-3-81 to implement the assurance had been sought by the Ministry 
of Finance on the ground that despite repeated reminders complete 
information was still awaited. The Committee felt that the Ministry 
had taken a long time for implementing a simple assurance. They 
further felt that the Ministry should be able to collect the necessary 
information by taking the matter at higher level and the assurance 
should be implemented by the period upto which extension had been 
sought for. 

SZ. No.8: The Committee noted that the assurance had been 
partly implemented vide statement laid in the Lok Sabha on 7-8-80 
and the remaining information had been received by the Depart-
ment of Parliamentary Mairs and the implementation report would 
be laid on the Table by that Department during the Budget Session. 

S1. No.9: The Committee noted that the assurance had been 
partly implemen~d vide statement laid in the LokSabha on 2-2-1980 
and an extension of time upto 9-12-79 had been sought by the Minia-
try of Finance on the ground, "The infonnation furnished by various 
offices of the Department needs further clarifications for which 
!references have been made to them again." The Committee failed 
to understand as to why the extension of time after 9-12-79 had not 
been sought by the Ministry. The Committee felt that processing 
of the infonnation received from the various sources should not take 
such a long time m.d the assurance should be liquidated by the next 
Budget Session, 1981. 

Sl No. 10: The Committee noted that an extension of time upto 
31-3-1981 had been sought by the M;nistry of Finance to fulfil the 
assurance on the ground "Despite repeated reminders, the requ.isite 
information is still awaited from a few Ministries/Departments". 
The Committee felt that the Ministry had taken a long time tit 
fulftlling the assurance and desired that the Ministry should not 
seek further extension of time and fulfil the assurance by the period 
for which extension has been sought. 

SZ. No. 11: The Committee noted that the assur~ had ~ 
partly implemented vide statement laid in Lok Sabba on 12-6-1980 
and an extension of time upto 31-12-1980 for implementation/of 
assurance had been sought for by the Ministry of FInance. The 
Committee felt tbat the auurance should be implemented withoUt 
~ delay IDd Implementation report thereof 1B14 in tbe Lot 
Sabha cIIIl'iDg tile MXt JiIudget Sea.,_ 
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81. No. 12: The Committee noted that the assurance had been 
partly implemented vide the statement laid in Lok Sabha on 7-8-1980 
and an extension of time upto 31-3-1981 for the implementation of 
the assurance had been sought for by the Ministry on the ground, 
"Despite repeated reminders, the required information is still await-
ed from a few Ministries/Departments". The Committee agreed to 
grant the extension and desired that the assurance should be imple-
mented within the extended period. 

81. No. 13: The Committee noted that the Ministry had sought an 
extension df time· upto 31-3-1981 for the implementation of the assu-
rance as the procesSing of the material for fulfilment of the assurance 
wOuld take some more time. The Committee agreed to grant the 
eXtension and desired that the Ministry should liquidate the assu-
rance within the extended period. 

Sl. No. 14: The Committee noted that an extension of time upto 
31-3-1981 h.d been' sought by the Ministry of Finance to implement 
the assurance On the ground, "Despite repeated reminders, the re-
quired infonnation is still awaited from a few Ministries/Depart-
ments." The Committee felt that the assurance of such a simple 
nature should not be delayed for such a long time and it should be 
implemented by the extended period. 

81. No. 15: The Committee noted that an extension of time upto 
31-3-1981 to fulfil the assurance had been sought by the Ministry. The 
Committee agreed to grant the extension asked for by the Ministry 
and desired that the assurance should be fulftlled within the ex-
tended period. 

S1. No. 16: The Committee noted that an extension of time upto 
31-10-1980 for the fulfilment Of the assurance had been sought by 
the Ministry of Finance on the ground, ''The Ministry is in constant 
corresponaence with the M'nistry of Law in connection with the 
fulfilment of assurance." The Committee were unable to understand 
why no extension after 31-10-1980 had been sought by the Ministry. 
The Committee desired that the Department of Parliamentary 
Affairs might be asked to intimate the latest position with rega!'d to 
the fulftlment of the assurance and the Ministry concerned should 
ensure that the assurance was implemented during the Budget 
Session, 1981. 

SL No. 17: . The Committee noted that an extension of time upto 
18-12-1980 to implement the assurance had been sought by the 
Mlniatry on the ground, "The reply to Parliament Questionunder 
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reference is to be finalised on the basis of the Govemment decision 
taken in respect of recommendations of the Committee on PuhUc 
Undertakings." The Committee desired that the Department of 
Parliamentary A1fairs might be asked to intimate present poaition 
regarding the bnplementation Of the assurance and efforts should be 
made by the Ministry concerned to expedite fulfllment of the BIIU-
rance. 

SZ. No. 18: The Committee noted that the assurance had been 
partly implemented vide statement laid in the Lok Sabha on 2-2-1910 
and an extension of time to fulfil the assurance upto 31-3-1981 had 
been sought by the Ministry on the ground, "The State of We 
Bengal has sent incomplete information regarding Question No. 88M 
for 12-4-1979. The State is being requested to send the remaln' n , 
information". The Committee, after some diseuadon, agreed w grant 
the extension for the period asked for by the :MJnistI'y of Health IIIld 
Family Welfare and hoped that the Ministry concerned should be in 
a position to fuW the assurance by the extended period. 

Sl. No. 19: Tl\e Committee noted that the assurance had been 
partly implemented vide statement laid in Lok Sabha on 2-2-1980 
and an extension of time upto 18-2-1981 to implement the 8IIIU1'IDC8 
in full had been sought by the MiniStry on the ground, "In spite of 
repeated reminders, Government of Orissa has not 80 far furnished 
the requisite information. The matter is being pursued with the 
State Government vigorously." The Committee felt that the Gov-
ernmentol Ori!>Sa should not have taken S'UCh a long time to fu.mlah 
the information and desired that the assurance should be liquidated 
by the extended period. 

sr. No. 20: The Committee noted that an extension of time upto 
30-4-1981 to fuliil the assurance had been sought by the MinJ.atry of 
Labour on tlie ground, "The required information pertains to about 
1200 monopoly houses scattered all over the country. The required 
information is still awaited from the Governments of Karnataka and 
West Bengal who are being reminded demi-ofllcially regularly at the 
higHest level to expedite the required material. The Government of 
Punjab have furnished tbe information partially and certain detailed 
information in respect Of the establishment situated in the State of 
Punjab has been called for from the Department of Company AffaIrs 
Who are being reminded regularly. The information is a180 stlll 
awaited from ~me of subordinate offices of this Ministry". The Com-
mittee agreed to grant extension for the fulfilment of the assurance 
by £be end of Aprll, 1981 and hoped that it would be liquidated with-
in the extended period. 
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. Sl. Nos. 21· and 23: The Committee notM ihat the implementa-
tion repo~ in respect of tbe~ assurances had since been received 
by the Department QfParliamentary Affairs and. these would be laid 
.on the Table of. the House during the next seuion. 

SZ. No. 22: The Committee, on the request of the Ministry of 
Law, Justice and Company A1fairs, agreed to grant extension of 
'time upto ·the . ena ef ~h, 1981 to implement the auurance and 
'deS~ t~Ut ,should Be imt>lemented within the e~tended period. 

; '.' $z. No. U:, ~.he Committee noted that an extension of time uptD 
'13..6-1980 to"implement the assurance had been sought tor by the 
Ministry and thereafter no request for extension of time for the 
'i.mp~mentation' Of the assurance had been received from the Minis-
try of Petroleum, Che'nlicals and Fertilizers. The Committee, there-
fore, desired to know the reasons for not seeking extension of time 
for the implemehtation Of the assurance. The Committee also desir-
e~ that the assurance should be liquidated without further delay. 

, ,';,' 

SZ. No, 26: The Committee noted that the assurance had been 
partly implemented vide statement laid in Lok Sabha on 15-12-1980 
and ~ extension of time to implement the assurance fully had been 
BOUght upto 27-1-1981. The Committee agreed to grant the extension 
and de$"ed that the assurance should be fulfilled immediately and 
Implementatjon report thereof laid during the next session. 

Sl. tio. 26: The Committee noted that an extension of time upto 
31-1-1981 to implement the assurance had been sought for by the 
Ministry on the ground, "The required information has been receiv-
ed from Mis. I.D.P.L. but the same is undergoing close scrutiny." 
The Committee were not happy with the procedure adopted by the 
Ministry to implement the assurance. The Committee desired that 
the assurance should be implemented immediately and implementa-
tion report thereof laid in Lok Sabha during the next session. 

st. No. 27: TbeCtnnmittee noted that an extension Of time upto 
31-3-198110 implement the assurance had been sought by the Minis-
try of Warb & Housing on the ground, ''The matter is still hetng 
considered at the 1i1ghest level. A final decision in this case will not 
be possible wttbm the period already extended." . The Committee, 
therefore, agreed to ' .... t extension aslnd for by 'the Ministry and 
hoped that they would be in a position to implement the a.urance 
within the extended period. 
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SL No. 28: The Committee noted that an extension of time upto 
31-12-1980 to implement the assurance had been sought for by the 
Ministry Of Works and Housing on the ground, ''The matter is still 
under correspondenee with the concerned agencies." The Committee 
were unhappy to note that no extension of time had been sought for 
after 31-12-1980 and desired to lmow the reasons for not seeking 
further extension. The Committee also desired that the assurance 
should be implemented immediately and the implementation report 
thereof laid during the next session. 

SL No. 29: The Committee noted that an extension of time upto 
3-2-1181 to implement the assurance had been sought for by the 
Kinistry of Steel and Mines on the grotmd, "The information regard-
ing l'eIerVation of mineral bearing areas is still awaited:from the 
Government of Bihar. The requisite information received from 
othercencemed State Governments/Union Territories is being com-
piled." The Committee were unhappy to note the casual way in 
which the assurance was being treated by the Ministry and desired 
that immediate steps should be taken by the Ministry to liquidate the 
assurance and implementation report thereof laid during the next 
seEion. 

The Committee then adjourned. , .... ' . 
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MINUTES 

FOURTH SITTING 

(1990-81) 

The Committee sat on Friday the 10th April, 1981 from 15.30 hours 
to 16.00 hour. 

PRESENT 

Shri Jagannath Rao-Cl14irman 

MEMBERS 

2. Shri Digvijay Sinh 
3. Shri Niren Ghosh 
4. Shri Lakshman Mallick 
5. Shri Krishan Datt Sultanpuri 
6. Shri Chhangur Ram 

SECRETARIAT 

Shri N. N. Mehra-Chief Examiner of Questions. 

Shri H. L. Malhotra-Senior Examiner of Questions. 

2. The Committee considered their draft First Report and adopted 
the same. 

3. The Committee authorised the Chairman, and in his absence, 
Shri Chhangur Ram to present the Report on the 28th April, 1981. 

4. The Committee also decided to meet on Friday the 29th May, 
1981. 

The Committee then adjourned. 
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APPENDIX 

(Vidl para 15 of the Report) 

Statement showing the position nf .. Iuranccs of Fourth Lok Sabha as on the Slit 
March, ,gBl 

Sen ion No. of pending assurances per-
taining to -Fourth Lok 
Sabha selected by the ('.om-
mittee (Fifth Lok Sabha) for 
being punued further al on 
3utMarch, ,gBl. 

Ei«hth Selsion 
'979 

No. of aSlurances imple- No.ofaslurancs 
men ted/dropped up to oUtitanding 
3'-3-,gB,· 

Nil Nil 

._----. -----_._----
(ii) Statern~:lt .lnwin'J th~ p "ifi Hl of anuranCC4 of Fifth V)k Sabha as on the 3ut 

March, ,gil .. 

----_. - ---_._----------------- -----
Selsion 

Firat Seslion, '971 

Second SqI~ion, '971 

Third Session, '97' 

Fourth Seuion. 197ii1 

Fifth Seuion, r97ii1 

Sixth Seuion, '97ii1 

Sevmth Selsion,11973 

Eighth Seuion, 1973 

N'inth Seuion, 1973 

Tenth Seuion, 1974 

Eleventh Selaion, 1974 

TwelAh Semon, 1974 -----

:-.io.of 
a.,surances 

culled 
oul 

1007 

No. of No. of MiniatryfDepartment 
assurances assurances concerned 

implemented! outstand. 
dropped ing 

. _ ... _-_._----
4 5 

42 Nil 

1007 :'\i\ 

::147 Nil 

83 1 Nil 

351 Nil 

sgB Nil 

847 Nil 

4iiI6 Nil 

490 Nil 

865 Nil 

s6e Nil 

s62 Nil . 
-573 DeDd.in« _~ _ aripaally nlected by the Pint Committee (197,-,1) 

..of Fifth l.ok Saiiha for bebIr punued further. 
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------
• 3 .. 5 ._--

Thirteenth Seuion. 1975 898 898 Nil 

FourleeDth Seuion. 1975 Nil Nil Nil 

Fiftel:l1th Session, 1976 105 105 Nil 
Sixteenth Session, 1976 29~ ~ Miniatria or R.ural 

ReconatructioD. 
Clommtlroc, Oivil 
SupplieI aad Or.t-
operation. Petro-
lcium., Chemicals & 
Fertili .... 

Seventeenth SesBion, 1976 115 115 Nil 

Eighteenth Seuion, 1976 Nil ----- .--.. 
TOTAL 7939 7936 3 -_.-.. -

('ii) Statem~t Ahowng the pOlition of aa,"rranc~ of Sixth Lok Sabha u on the 1311 
March, 191:11. 

Sellion No. of No. of So. of 
aauran(;t"S aasuranCf>8 auuran('c-s 

cullt'd imple- out-
OUI mentcd/ standing 

dropped 

Miniltry/ 
Depanmentl 
concerned 

- .. __ .-----_. --- ---------------- ---------------

Firat Sealion, 1977 

Sec md Seaion, 1977 

Third Seaion, '977 

Fourth s-ion, 1978 

Firul SeIIion, 1978 

Sixth Session, 1978 

40 7 

377 

989 
433 

343 

3 

ill 

376 

g8g 

433 

336 

4 

Nil 

Nil 

Nil 

7 

8 Rural RCCONlruc-
lion, lnformation 
It Broadalltln., 
Law, JUMice It 
Com~y AfFain, 
To rlllJ1 It Civil 
Aviation. 

Petroleum. Chemi_ 
cals and Fertilizen. 



Seventh Seaion 1979 

Eighth SI'Aion, 1979 

TOTAL 
_______ •• __ 0 

60 
._------------" 

3 5 

... _----------------

975 

94 '10 

19 Communications, 
Commerce, Enal)', 
Finance, Health 
and Family Welfare, 
Labour, Law, Justice 
tir.e and CoD' pany 
Affain, Pt!troleum 
Chemicala and 
Fertilizen. Worka 
& Housing, Stre! 
& Mines. 

4 Finance, Hom!' 
Affain, Worka 
and Housing. 
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(iv) Statement showing the poIition of assurances of Sev .. nth Lok Sabha a. on ,,, .. 
3ut March. IgBr. 

SnsiOIl 

Fint SeIIion IgSa 

Second Sellion, IgBO 

Third Sellion, IgSo 

Fourth SeaiOIl. IgSa 

TOTAL 

No. of 
Assurances 

culled out 

No. of No. of 
.. \aaurancea A., rancts 
implemhnted/ out-

dropped ttanding 
-----.- -.-----_ .. -

2 3 <4-

116 114 II 

196 177 19 

~8 409 139 

333 134- 199 

(v) Miniltry-wisr detail. of outstanding auurancea of Sev('nth Lok Sabha 

Miniatry/Department 
Sellions of Seventh 1.ok Sabha Total 

Fint Third Fourth 

4 5 6 
--_._-_ ..... _-------"'--,-----

9 

3 

5 .. 
14 

7 



------- ------- -------
II , 4 ~ 6 

----------. 
Communications 3 6 9 

Civil Supplies .. !) 
Defence _ S 5 

Education II 14 115 
Extemal Affain 

Finance 3 113 ... 50 

Health & Family Welfare II 10 9 fli 

Home Affairs 5 119 .... 7!) 

Induatry . 7 8 

Information lit Broadcuting 5 7 

Ir.-igation • • 
J.:tbour 3 

Law, Juatice & Company Aft"ain 4 9 6 19 

Petroleum, Chemicala & Fenili&en 10 10 III 

Ralwaya go fli 

Rural ReconItruction 4 6 

Shipping & Tra.uaport 

Social Welfare . II • 
Steel .. MineI 8 9 I, 
Touriam .. Civil Aviation , 7 

Worb .. HouaiDg 4 II 15 

Energy 5 10 15 

Science .. Tec:ImoIogy • S 

TOTAL II 19 139 199 359 

---
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